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BEFORE THE HON’BE CHAIRPERSON AND PUSINE
MEMBERS, NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
(COURT NO. 2)

ORIGINAL APPLICATION NO. 10/2023

IN THE MATTER OF
PUJA KUMAR ... APPLICANT
VERSUS
ANSAL API ... RESPONDENT
INDEX NDOH: \ol|oz|9024
S.NO. PARTICULARS PAGE NO.
1. | Objections to Clause 4.0 1-18

(Recommendations) of the Joint
Committee Report of UPPCB dated
18.01.2024 on behalf of the project
proponent along with supporting

Affidavit.

2. | Annexure R-23: Copy of Consent to 19-24
Operated dated 01.02.2024.

3. | Annexure R-24: Copy of logbook 25-36

showing the consumption of water.

4. | Annexure R-25: Photographs of the 37-39
treated water being used for irrigation

of green belt.
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5. | Annexure R-26: Test Report of the DG 40-45
Sets conducted by a Government

Approved Lab dated 02.03.2024.

6. | Annexure R-27: Photographs of the 46-51
DG Sets complying with the requisite

compliances.

7. | Annexure R-28: Photographs of the 52-56
electromagnetic flow meters at the

borewell.

8. | Annexure R-29: Copy of logbook for 57-60

energy consumption for STP.

9. | Annexure R-30: Recent photographs 61
of the approach road. To STP.
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THROUGH -
.

MUKTI OM CHAUDHRY

COUNSEL FOR THE RESPONDENT

D-770/1990

D-23, PANCHSHEEL ENCLAVE

NEW DELHI - 110 017

EMAIL: OFFICEMUTICHAUDHRY@GMAIL.COM
MOB. NO. 9818201714

DATED: /.5/2/2024
PLACE: NEW DELHI
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BEFORE THE HON’BE CHAIRPERSON AND
MEMBERS, NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
(COURT NO. 2)

ORIGINAL APPLICATION NO. 10/2023

IN THE MATTER OF

PUJA KUMAR ... APPLICANT
VERSUS

ANSAL API ... RESPONDENT

OBJECTIONS TO CLAUSE 4.0(RECOMMENDATIONS)
OF THE JOINT COMMITTEE REPORT OF UPPCB
DATED 18.01.2024 ON BEHALF OF THE RESPONDENT
COMPANY/ PROJECT PROPONENT

MOST RESPECTFULLY SHOWETH:

1. That the present objections to the Joint Committee Report
of UPPCB dated 18.01.2024 is being filed by the

Respondent Company/ Project Proponent.

2. Itis stated that the objections of the Respondent Company/
PP to Clause 4.0 of the Joint Committee Report dated
18.01.2024 providing the recommendation to the

Respondent Company/ PP are as under:

ser Ansal Properfles ¥ Infrastructare Lta,
/
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That with regards to Clause 4.1 of the Joint
Committee Report stating that “UPPCB may take
action against the PP for violation of provision of
the Water (Prevention and Control of Pollution)
Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981 for construction without
necessary permission (CTE and CTO) and also

violation of previous consent conditions”:

It is stated that there is no violation of the Water
(Prevention and Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution Act,
1981) because the project proponent is not carrying
out any construction activity on the site. It is stated
that after the expiry of the layout in 2017, no
construction is being carried out by the project
proponent and further as already stated by the project
proponent in its Additional Reply dated 16.01.2024
that because of reduction of area from pre-approved
6465 acres to 4655.18 acres, the project proponent
was required to apply for revised DPR. As a
consequence thereof, a fresh layout for the revised
area 1s pending approval. However, the
communication of approval of DPR was received by
project proponent on 06.04.2023. The project
proponent is therefore not carrying out any

construction awaiting approval of layout and EC.
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The PP is developing the Hi-Tech Township and
some of the land parcel in township have been sold to
FSIs (Floor Space Index) for construction of
Apartments, Hospitals, Malls, Group Housing, etc.

Such FSIs have been sold by way of Sale Deed to
these private builders and all the rights, liabilities &
obligations with respect to the FSI are in the name of
these private builders. Therefore, the FSI owners
separately apply for approval of NOCs and layout
from Lucknow Development Authority. The project
proponent is a developer of Hi-Tech Township and
the required approvals taken by the project proponent
is for the development of complete township as per
government norms and not for specific projects. The
Joint Committee in its report has already recorded in
Clause 3.1.4 and Clause 3.1.6 regarding the fact that
the PP had stopped any sort of development work and
that the private builders to whom FSI (Floor Space
Index) were sold are separately seeking required

approvals on project-to-project basis.

As on date, the status of the approvals are as follows:

Approvals to be EC (applied on
obtained 23.10.2023 and
pending), Layout
(applied on 13.04.2023

sg7 Ansal rroperties & labiasiucluie Lto
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and pending with

authority).
Approvals DPR approval
already obtained communication  dated

06.04.2023, CTO dated
01.02.2024, NOC for
abstraction of ground
water dated 21.02.2014.

The Copy of the covering letter dated 06.04.2023 of
the DPR approval and the Copy of proof of
Application for EC has already been annexed as
Annexure R-2 (at Page 23) and Annexure R-5 (at
Page 34), respectively in the Additional Reply dated
16.01.2024 of PP. The Copy of the Consent to
Operate (“CTO”) dated 01.02.2024 is annexed

hereto as Annexure R-23.

That with regards to Clause 4.2 of the Joint
Committee Report stating that “U.P. State Ground
Water Department may take action against the PP
for illegal abstraction of ground water through
additional 14 tubewells without obtaining

necessary permission”:

It is stated that as per the permission dated 21.02.2014
obtained from the Central Ground Water Board
(already annexed with the Additional Reply filed by

s
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the PP as Annexure R-7), the project proponent has
the permission to abstract ground water through 10
tubewells vide CHQ  Letter no. 214
(258)/NR/CGWA/2010-1067 dated 12.08.2011 to
withdraw 18879 m3/day of groundwater. However,
the project proponent on the basis of its upcoming
requirements wrote to the authority vide Letter No.
APIL/PRJ/LKW/12/119 dated 29.02.2013 seeking to
install more tubewells to cater to the needs of the
township. Thus, vide Letter dated 21.02.2014, the
project proponent was accorded approval from the
Regional Director of Central Ground Water Board
(CGWB) of additional 8 nos. of tube wells drilled
down to 350m. Therefore, as of now, the project
proponent has permission to abstract ground water

through 10+8 tubewells.

The Respondent Company/ PP has installed 12
borewells at 12 different locations. Also, at each of
these 12 locations, there is a standby borewell
(without motor fittings) within 50 meters from the
working borewells as “Standby Borewells” in case of
casualties such as repair/ inoperation of borewells as
water is the basic necessity and the same cannot be
compromised for the estimated residents. It is stated
that the said information was provided by the
Respondent Company/ PP to the committee which is
recorded at Clause 3.1.11 of the Joint Committee

Report dated 18.01.2024.
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start any construction activity till obtaining
necessary permission (EC, CTE, CTO, NOC for
ground water abstraction etc.) from all concern

authority”:

It is stated that no construction activity has been
undertaken by the project proponent since 2017 after
the expiry of its layout plan. Also, according to the
Letter of LDA dated 06.04.2023, even otherwise the
Respondent Company/ PP has not been permitted to
proceed with the development work. It is stated that
the CTO expired on 31.12.2022 and the Respondent
Company/ PP applied for renewal of CTO on
27.11.2023 (Clause 3.1.8 of the Joint Committee
Report) after a gap of 10 (ten) months upon expiry. It
is stated that the CTO has been renewed by UPPCB
vide Letter dated 01.02.2024. It is further stated that
for the gap period, the UPPCB has also imposed
environmental compensation of Rs. 1,24,50,000/-
(Rupees One Crore Twenty-Four Lakh Fifty
Thousand only) upon the Respondent Company/ PP
(Paragraph 16 of the Letter dated 01.02.2024). The
CTO dated 01.02.2024 is annexed as Annexure R-23
herein. The Copy of the NOC for ground water
abstraction dated 12.08.2011 and the Proof of
Application of EC dated 25.10.2023 have already
been annexed as Annexure R-6 (at Pages 80-81) and
Annexure R-5 (at Page 34), respectively in the
Additional Reply dated 16.01.2024 of PP.

agy Mngal Properties & Mliastructure Lo
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The Copy of the Cumulative Permission dated
21.02.2014 has already been annexed as Annexure
R-7 (at Pages 82-83) in the Additional Reply dated
16.01.2024 of the Respondent Company/ PP.

However, the abstraction is done under permissible
levels i.e. the abstraction of ground water is done to
the extent of 3398 m3/day i.e. only 18% of its
permissible capacity of 18879 m3/day. The Copy of
the logbook showing the consumption of water is

annexed hereto as Annexure R-24.

That “with regards to Clause 4.3 of the Joint
Committee Report stating that “The PP should
obtain permission from ground water department

for ground water abstraction from all tubewells”:

It is stated that the project proponent obtained
permission vide CHQ Letter No. 21-4
(258)/NR/CGWA/2010-1067 dated 12.08.2011 to
abstract ground water to withdraw 18879 m3/day and
the same is done through proper channels. The
abstraction is done under permissible levels which is
to the extent of 3398 m3/day i.e. only 18% of its

maximum capacity. (Ref.: Annexure R-24 herein).

That with regards to Clause 4.4 of the Joint
Committee Report stating that “The PP should not
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That with regards to Clause 4.5 of the Joint
Committee Report stating that “The PP may be
asked to assess the green belt development
through reputed Govt. Institution. If inadequate
green belt is observed. Necessary action for green
belt development should be taken by the PP.
Action plan should be submitted to UPPCB for the

same”:

It is stated that under the DPR there is a provision for
15% area to be maintained as Greenbelt. The
Greenbelt has been maintained by the Respondent
Company/ PP in the periphery of the developed
portions of the Township. The open spaces inside the
plotted area have been suitably landscaped and
covered with vegetation. The Respondent Company/
PP has planted 32,638 trees between the years 2007
to 2019 and 20,970 shrubs from 2007 to 2019. It is
stated that the landscape green areas are being
maintained by the Respondent Company/ PP by
entering into Annual Maintenance Contract with the
nurseries. The portion maintained by the said
Horticulture M/s Lucknow Nursery is being engaged
to carry out maintenance of horticulture work at
parks, linear parks, road greens, lawns, shrubs,
ground cover, trees, plotted plants with regular
hoeing, pruning, watering, lawn moving, manuring,

pest disease control along with the fertilizer treatment
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through herbal means, to plant seasonal flower beds.
The Copy of the Annual Maintenance Contract dated
01.07.2023 with Lucknow Nursery has already been
annexed as Annexure R-12 (at Pages 116-128) in the
Additional Reply dated 16.01.2024 of the Respondent
Company/ PP.

That with regards to Clause 4.6 of the Joint
Committee Report stating that “The PP should
comply with the provisions of the Solid Waste
Management, Rules, 2016”:

It is stated that the Respondent Company/ PP is
complying with all the mandates of the Solid Waste
Management Rules, 2016. The Respondent
Company/ PP has proper mechanism to dispose &
collect door-to-door waste and the same has been
done by way of an agreement with Nagar Nigam/
Municipal Corporation Agency. The Vehicle of
Nagar Nigam collects door-to-door waste from the
residents of the Township. The Respondent
Company/ PP has allocated land for dump yard for

waste collection and disposal. Furthermore, the

. Respondent Company/ PP entered into an Agreement

dated 01.04.2023 with an Agency of Lucknow Nagar
Nigam namely, M/s Eco Green Energy Lucknow Pvt.
Ltd. for solid waste/ garbage collection,
transportation and scientifically disposal of waste

collected from the residential sectors, high rise

agv Ansal Properties & Mfiastructore Lia,
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apartments and FSI at Sushant Golf City, Ansal API

Lucknow.

~ The Agreement dated 01.04.2023 with M/s Eco
Green Energy Lucknow Pvt. Ltd. has already been
annexed as Annexure R-15 (at Pages 159-161) in the
Additional Reply dated 16.01.2024 of the Respondent
Company/ PP. Further, the photographs of the land
allocated for dump yard & the door-to-door collection
of waste by Nagar Nigam Vehicle has already been
annexed as Annexure R-18 (at Pages 166-172) in the
Additional Reply dated 16.01.2024 of the Respondent
Company/ PP.

That with regards to Clause 4.7 of the Joint
Committee Report stating that “The PP should not
discharge treated sewage into drain. Treated
sewage should be reuse/recycle as per EC/CTO
condition. The PP should submit action plan to
UPPCB for utilization of treated sewage and

accordingly infrastructure should be developed”:

It is stated that the Respondent Company/ PP has
appropriate mechanism not to discharge treated
sewage into drain and the same is being properly
done. The treated water is being used for irrigation &
watering the plants in parks and green belt, the large
parks are being irrigated via underground line and

others manually by water tankers. Further, the solid

10
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residue is used as fertilizers for our in-house nursery
and the excess the excess water is used in construction

activities.

The photographs of the treated water being used for
irrigation of green belt is annexed hereto as

Annexure R-25,

That with regards to Clause 4.8 of the Joint
Committee Report stating that “The PP should
provide adequate DG sets stack height as per

rule”:

It is stated that the Diesel Generator set (“DG set”) is
being used as power backup being enclosed type and
have been conforming to all applicable standards as
per CPCB guidelines. It is brought to the notice of this
Hon’ble Tribunal that the Joint Committee in its
Report dated 18.01.2024 has mentioned that the
township of the project proponent has 10 DG sets
having the total load capacity of 3007.5 KVA (500*3
KVA, 1*320KVA, 4*250 KVA, 1*62.5 KVA, 1*125
KVA). However, the Joint Committee has failed to
take note of the fact that out of these total 10 DG sets,
4 DG sets are being operated and utilized by the Giant
FSIs present in the townshiﬁ i.e. Lulu Mall, Medanta
Hospital and Best Price, having a total load capacity
of 812.5 KVA (3*250 KVA, 1*62.5 KVA) and as
stated in Point A that these FSIs are separate entity,

pey fnsa) Properties & lahastructure Liw
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who separately obtain their valid CTOs and
applicable NOCs. Presently, the project proponent for
the purpose of its township is using 6 DG sets placed
at § different locations, having total load capacity of
2195 KVA (3*500 KVA, 1*250 KVA, 1¥320 KVA,
1*¥125 KVA), which is also mentioned in the valid
CTO obtained by the project proponent. The Test
Reports (i.e. Stack Emission Monitoring and Analysis
Report) dated 02.03.2024 of the test conducted by
Enviro-Tech services, a Government Approved Lab
shows that emission standards are in permissible
range and the stack height of these DG sets is as per
norms prescribed by the Uttar Pradesh Pollution
Control Board. The said test reports further provided
for the following data with regards to the Stack
Height of the DG sets:

S. No. | DG set Location | Capacity of | Stack
Stack  (in | height
KVA) above
ground
(in
meters)
1. | Sector-A, 500 KVA |8.0
Pocket-02
2. | Celebrity 250KVA 20.0
Garden, Sector-
B

12
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3. | Sector-D, 500KVA 8.0
Pocket-02

4. | Celebrity 125KVA 15.0

Greens, Sector-B

5. | Sector-C, 500KVA 8.0
Pocket-07

6. |Paradise Crystal | 320KVA 130
Sector-A,
Pocket-01

The test reports of the DG sets conducted by Enviro-
Tech services, a Government Approved Lab dated
02.03.2024 is annexed hereto as Annexure R-26 and
the photographs of the DG sets complying with the
requisite compliances is annexed hereto as Annexure

R-27.

That with regards to Clause 4.9 of the Joint
Committee Report stating that “The PP should
install electromagnetic flow meter at the borewells
and maintain proper logbook of freshwater

consumption”:

It is stated that the Respondent Company/ PP has
installed electromagnetic flow meters at the borewells
and the same is being duly monitored and the
counting is being duly noted by the project proponent
in the log book maintained. The photographs of the

13
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electromagnetic flow meters at the borewell are
annexed hereto as Annexure R-28 and the record of
the logbook for the consumption of water has been

annexed hereto as Annexure R-24.

That with regards to Clause 4.9 of the Joint
Committee Report stating that “The PP should
properly operate all units of STP and maintain

logbook for energy consumption of STP”:

It is stated that as of now, the Respondent Company/
PP has installed 5 MLD STP, which is working in
approximately half of its capacity. The said STP also
has the provision to increase the capacity limit which
the project proponent can undertake as and when the
requirement increases. The project proponent has 2
modular STPs of 150 KLD and 120 KLD in spare
which are utilized as per the requirement. The STP is
being maintained by M/s Akshita Enterprises vide
Agreement dated 05.05.2023 has already been
annexed as Annexure R-9 (at Pages 92-109) in the
Additional Reply dated 16.01.2024 of the Respondent
Company.

Besides this, another STP of 800 KLD has already
been installed separately in Medanta Hospital and
further STP of 1 MLD has been installed at Lulu Mall
located in Phase-1. The Copy of the logbook for

14
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energy consumption for STP is annexed hereto as

Annexure R- 29.

K. That with regards to Clause 4.9 of the Joint
Committee Report stating that “The PP should
provide proper approach road to STP”:

It is stated that the Respondent company/ PP is
maintaining appropriate approach roads to the STP.
The same was repaired by the Respondent company/
PP after the visit of the Monitoring Committee. The
recent photographs of the approach road to STP are

annexed hereto as Annexure R-30.

PRAYER
In view of the above, it is therefore prayed in the interest of
justice that the objections on behalf of the Project Proponent to
Clause 4.0 (Recommendations) of the Joint Committee Report
of UPPCB dated 18.01.2024 may be taken on record and

accepted by this Hon’ble Tribunal. cav Angal Properties & lotrastructare Lia.
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THROUGH
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Mkt
MUKTI OM CHAUDHRY
COUNSEL FOR THE RESPONDENT

D-770/1990
D-23, PANCHSHEEL ENCLAVE
NEW DELHI - 110 017
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EMAIL: OFFICEMUTICHAUDHRY @GMAIL.COM
MOB. NO. 9818201714

DATED: 15:03.2024
PLACE: NEW DELHI

For Ansal Properties & Infrastructure Lid.

Autorised Signatory
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BEFORE THE HON’BE CHAIRPERSON AND
MEMBERS, NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
(COURT NO. 2)

ORIGINAL APPLICATION NO. 10/2023

IN THE MATTER OF
PUJA KUMAR ... APPLICANT
VERSUS
ANSAL API ... RESPONDENT
AFFIDAVIT

I, Fanishwar Nath Rai, aged about 68 years, Son of Late Mr. J.D.
Rai, the Authorized Signatory of the Respondent Company
having their Registered Office at 115, Ansal Bhawan, 16,
Kasturba Gandhi Marg, New Delhi — 110 001, do hereby

solemnly state and affirm as under:-

1. That I am the Authorized Signatory of the Respondent
Company vide Board Resolution dated 03.11.2021 in the

above captioned matter. I am well aware of the facts of the

present case and therefore I am competent to depose present

Affidavit.

sey Ansal Froperties & Mbiasuucture Lig
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3. That no part of this Affidavit is false and no material facts
A sy Ansal Praperties ¥ infrastructure Lig,
F’“j,,_’”
DEPOMENT:ed Signaton
T A0
VERIFICATION 15 Mk LU L

Verified at New Delhi on this day of March 2024 that the

contents of the above Affidavit are true and correct to my

knowledge and noting material has been concealed therein

DEPONENT =
{ 5 MAR 2024

ATTESTED
SEBAJYOTI BEHURIA
NOTARY
GOVT.: OF INDIA
CENTRAL DELHI
Regn No 19716

CERT-F*ZD THAT THE

EP‘O. < ...ut J
Sri/SM N Maeesses /m,(ﬂu/ /5/4/’{\‘@5:/

g fh SfO. VJIO, D'Q Cf..‘y,ﬁu:-.. nr /a\/v\/’/
r ‘*“Q&‘_ R/o... ‘,,._‘-- - m & .

._,-é\ _ACe |de~nt|ﬁed j AL e

GO e S e s
o) el New (‘e o] :__‘:'." ................. 4 :

%aﬁf"“ v That thJe contents of e affidnvit . :r and

\.4{‘-{'%}) (\(0' Lean read & ex pla;ﬂed to :’Im “Sie

ﬂi‘i\\{\\' .@3\ Correct o this knowledge.

s \/\ ‘Jlf 15 MAR YL} Netary Mw;
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;‘m‘. Uttar Pradesh Pollution Control Board
‘-’e%’%&” Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
197283/UPPCB/Lucknow(UPPCBRO)/CTO/both/LUCKNOW/2023 Date: 01/02/2024
To,
M/s
M/s ANSAL PROPERTIES AND INFRASTRUCTURE LTD
2nd Floor Shopping Square - 11, Sector - D, Sushant Golf City Application Id-
Sultanpur Road, Lucknow-226030 23649473

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to M/s ANSAL PROPERTIES AND INFRASTRUCTURE LTD located at 2nd
Floor Shopping Square - II, Sector - D, Sushant Golf City Sultanpur Road, Lucknow-226030. subject
to the provisions of the Water Act, Air Act and the orders that may be made further and subject to

following terms and conditions :-
1. This CCA M/s ANSAL PROPERTIES AND INFRASTRUCTURE LTD granted for the period from

01/02/2024 to 31/12/2024 and valid for manufacturing of following products.

S Product Quantity Unit

No

1 Group Housing NA Metric Tonnes/Day
Project

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 5.27 MLD STP Horticulture

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(ii1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
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dispatched immediately. '
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
1 pH 6.5-9.0
2 BOD (mg/L) 20 mg/I
3 TSS (mg/L) 50 mg/l
4 Fecal Coliform 1000 MPN/100ml
(MPN/100ml)

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack -

Source

1 625 KVA Diesel 1 Particulate | as per norms
DG set Matter

2 500 KVA Diesel 1 Particulate | as per norms
DG set Matter

3 500 KVA Diesel 1 Particulate | as per norms
DG set Matter

4 500 KVA Diesel 1 Particulate | as per norms
DG set Matter

5 250 KVA Diesel 1 Particulate | as per norms
DG set Matter

6 125 KVA Diesel 1 Particulate | as per norms
DG set Matter

Emmission Quality Standards

S No. Stack no Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(11) The unit will not use any type of restricted fuel.

111) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time
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[ [ 75 [ 70 [ 65 | 55 | 55 | 45 [ 50 | 40 |
4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water). or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point
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12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

Specific Conditions:-
1. This Consent to Operate (CTO) is valid for completed projects establish at Shushant Golf City of M/S

Ansal Properties and Infrastructure Ltd., Sultanpur Road, Lucknow namely Celebrity Greens Block A-D-E-
R-Q, K,J,P.N.M,L, Garden Block- F,G,H, Paradise Crystal Block-A-B-E-R, Santushtil and WALLMART

for which the LDA has issued completion certificate.

2. The PP shall ensure to obtain fresh Environmental Clearance (EC) and CTE from the concerned
authorities for the revised land and buildup area except the area for which CTO has been granted.

3. The project shall ensure to operate the installed Sewage Treated Plants (150 KLD, 120 KL.D and 5.0
MLD) in such a manner so that it can achieve the standard specified in the notification issued by Ministry of
Environment, Forest & Climate Change vide GSR 1265 (E) dated 13-10-2017 in the time period as specified
in the notification & treated water shall be used in flushing/horticulture/cooling etc. No sewage shall be

discharged outside the premises.

4. The PP shall ensure connectivity of all the completed blocks/projects with the STPs of capacities 150
KLD, 120 KLD and 5.0 MLD.

5. The project shall ensure to submit the analysis report of the treated effluent from all the STPs analyzed by
any NABL accredited laboratory on quarterly basis to the Board.

6. The solid waste generated from the premises shall be processed by the PP as per Solid Waste Management
Rules 2016 and will maintain its record.

7. The PP shall ensure to obtain permission from U.P. State Ground Water Department for withdrawal of
ground water and submit in the Board.

8. The Order issued by Hon’ble Courts/Hon’ble NGT, MoEF & CC, Central Pollution Control Board, U.P.
Pollution Control Board, shall be complied with.

9. Hazardous waste shall be stored temporarily in the unit premises and disposed off through authorized
TSDF after obtaining the authorization from the Board.

10. The project shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+
Current Assets — Current Liabilities) so that the Consent fee payable by the industry may be verified.

11. Noise and emission level from the DG sets installed of 625 KV A, 3X500 KVA, 250 KVA and 125 KVA
capacities shall be within the prescribed norms.

12. Ambient air quality of the area shall be monitored on quarterly basis and report be submitted to the
Board.

13. The project shall comply with the provisions of, Environment (Protection) Act 1986, Water (Prevention
and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as
amended, Plastic Waste Management Rules 2016, E- Waste (Management) Rules 2016, Solid Waste
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Management Rules 2016 & Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 (Whichever is applicable).

14. The industry shall ensure to establish Miyawaki forest, as per the GO no. 1011/81-7-2021-09(writ)/2016
dated 13.10.2021 of Deptt. of Environment, forest and Climate Change.

15. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective from the date of issuance of closure order revocation, with
additional conditions mentioned in the closure revocation order.

16. The unit shall ensure to submit Environmental Compensation (EC) Rs. 1,24,50,000/- within stipulated
time and comply the direction issued by the Board.
RAM Do
K A 'D;tzez 2(5)24‘0?.1 5
Chief Environmental (ﬁﬂcer,
Circle-5, UPPCB.
Copy to:

Regional Officer, UPPCB, Lucknow. Digitally signed

by RAM KARAN
RAM KARAN Date: 2024.02.15

Chief Environmenfgizﬁf‘ﬁé%r,

Circle-5, UPPCB.
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ANNEXURE-R-24

Borewell water consumption summary (01.01.2024 to 31.01.2024)

.. |Converted in|perday per )
. Total unit Consumption
) Water meter |Opening |Close ; one day borewell
Sr.No. |Location . ) reading 4 ] detaols OHD [Remarks
sr.number reading |reading meter discharge in )
monthly ) tanks wise
reading Itr
Sector-A, Borewell-1 180200106 13972 30581 16609 535 535000 933000
1 |Sector-A, Borewell-2 13248 0 12344 12344 398 398000
5 Sector-C, Borewell-1 13413 3920 14425 10505 339 339000 232000
Sector-C, Borewell-2 180200118 3650 15835 12185 393 393000
Sector-D, Borewell-1 180200166 15791 30521 14730 475 475000
3 |Sector-D, Borewell-2 180200159 22010 41246 19236 620 620000 1370000
Sector-D, Borewell-3 180200161 10417 18957 8540 275 275000
4 |Sector-G, Borewell-1 180200132 0 4207 4207 263 263000 263000
5 |Sector-J, Borewell-1 180200212 0 10018 10018 323 323000 323000
3621000 3621000
Total withdrawl of water per day |3621000 Itr

ie - 3621 m3/day

Water withdrawl granted per day (CGWA) = 18879 m3/day - Lg%

25
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ENVIRO-TECH SERVICES
(A GOVERNMENT Appw.zﬁg o ettty

Plot No. 1/32, 8.S. of G.T. Read Industrial Area, Ghazzabad (U.P} - 201001
smail = etslabZGiﬁ@gm&ﬁ comy” ! Websile : wwe;s&ab inc -} PR §Q’¥1516&?6 GBY1TRB063: ?C~136H§-

ANNEXURE R-26

TEST REPORT
{ESTREFGATNO.  ETS/024.3022024  URLNO.YCT30092400029243F DATE OF REPORT: 02.03.2024

~ STACK EMISSION MONITORING AND ANALYSIS REPORT ’
‘Namio And Address-of Customer  :  M/S ANSAL PROPERTIES & INFRASTRUCTURE LTD

SUSHANT GOLF CITY, LUCKNOW (UP) ~226030
LOCATION - SECTOR -A, POCKET -02

Date Of Sampling T 26022024

Analysis Start Date 1 28.02.2024

ﬁnalysis End Date 1 02,03.2024

Duration Of Sawipling : 300MIN

“Sample 1D No. : 2024-3

“Sampling Done By + ETS STAFF

‘Bampling Msthod : ET‘S}‘STP!$T&GK—€H

Stack Attached To : DGSET

Capacity OF Stack .t S00KVA

Quantity Of Fusl Used : BOOLPH

“Type Of Fuel Used : HSBD

Stack Height Above Ground : 8OMIR

Stack Dla At The Top: ;. 380.0WM

‘Material Of Gonstruction T MS

Attached APCS ' s ACOUSTIC RGOM

D.G. Sat Comm. Date ¢ HNA

Hormal Operating Schedula : ASPER REQBiREMEﬁ’i’S

Amblent Temperatare T 283%.

Flue Gas Temporature 1 2B5:2%C

Velocity Of Flue Gases 1 1.6 MTRJSEC.

Q;;antrtym Emission Discharged : 473366 M .
T7& [~ TestParameter Tnit. | Resuit | SpecificaionjUimit | Test Method

| No. |0 _ -1 {As per CPCBY RN
7| Paricuiate Matlers(PM) | ohwhr | 032 | 03 |IS11255(Par)
2| Sulphur Dioxide(S02) - | " ghw:hr ° " NotSpecified | 15111255 (Part2)
3__| Carbor Monooxide(C0) ghovhr 35 15:13270
4 | Oxides of Nitrogen(NOx) gikw-hr 2.7 1$:11255 (Part-7}
R % # o :
%’33 e 5“‘%(} . 4 T%Qi;ﬁ’{:;‘ﬁg

AUTHORIZED SIGHAFORY.
ity Managi:.

" Npfen g

1..Test pépunz without ETS LAB HOLOGRAM are not fssued by onr Taberatory:
b4 "f?tae resilis indicatell duly siforta thetovtidt mgics and Hatou appleabiie pasanibters.
L.Ke w@p!:im will beéiteriained iz reccived afier T days of Issumﬁut mmn
4. Ourliability i Hinlted to involte: takﬁﬁ ordy,
i 2:;9?3;1:!@ shall *l:: Sestrayed alter 15 days & i&u%a“::l:?:rmmhze smnple sl be destroved immpdiaiely nfier fssue of (ost ng&rt
uxl veport shalt wal be wsed i uny ndvertising viedie or uy exidency i the eourbof Luw withoutiprior wrltten pormission of (he kaboratory.




ENVIRO-TERH SERVICES
alglicel Loloradons

Are Rualaliced
{A GOVERNMENT APPROVED LAB]
Plot No. 1132, S.S. of G.T. Road Industrial Area; Ghaziabad {U.P)- 201001
email : elslab2012@gmail.com | Website: wwwelslabin | Ph: 9911516076, 9811736063  TC-13000

, TEST REPORT

TEST REFORT NQ.: ETS/2924-7102/2024 URLNC.TC130092400028247F DATE OFREPORY: 02.03.2024
STACK EMISSION MONITORING AND ANALYSIS REPORT

Name And Address of Customer  :  M/S ANSAL PROPERTIES & INFRASTRUCTURE LTD

SUSHANT GOLF CITY LUCKNOW (UP} ~ 226030
LOCATION - CELEBRITY GARDEN SECTOR -B

Date Of Sampling ¢ 26.02.2024
Analysis Start Date i 28.02.2024
Analysis End Date ¢ 02.03:2024
Duration Of Sampling : 30,0 MIN
Sample 10 No. ' P 29247
Sampling Done By : ETSSTAFF
Sampling Method :  ETS/STPISTACK-01
Stack Attached To : DGSET
Capadity Of Stack : 250°'KVA
Quantity Of Fuel Used : 35LPH
Type Of Fuel Used : HSD
Stack Height Above Ground 1 200 MTR
Stack Dia At The Top : 1750 MM
Waterial Of Construction : MS.
Attached APCS : ACOUSTIC ROOM
D.G. Set Comm. Gate T NA '
Normal Operating Schedule 1 AS PER REQUIREMENTS
Ambient Temperature : 2659
Flug Gas Temperature 1 2056°%C
Velocity Of Flue Gases ¢ 128 MTR/SEC
" Quantity Of Emisslon Discharged @ 1090:48 m¥hr . .
S. | TestParamater -~ Unit Result |- Specification/Limit | Test Method
No. - ' ’ “{As per CPCB)
1 | Parliculate Matters (PM) afkwehr 0.10 0.3 1S-11255 (Part-1)
2 | Sulphur Dioxide,(SOz} g/kw-hr .13 _ Not Specified I$-11255 (Part-2)
3 | Carbon Monooxide{CO}Y gfkw-hr 140 . 3.5 15:13270
4 | Oxides of Nitrogen(NOx) Coghewhr ] 023 0 27 IS:11255 {Part-7)

“For ENVIRGISETERYICES
AUTHBRIZED SIGNATRRX

Formst No EYSALABITR-05, Issue No. 05, Date 01.04,2019, Amd, No. 04 Dale 01.04.201% - (3yaidy Manager

Note:~
I Test veports without ETS LAB HOLOGRADM are not issucd by onr laboratory.
2. The results indicated ouly refer to the tested samples and fisted applicable parameters,
3. No cumplalm will be eatertained if received afier 7 days of issue of test report.
A Qur Halillity Is Uniitéd to fnvoico value nrly.
8 The sample shall be destroyed altor 15 davs & Biclogicat/ Verihablo sumple shall be destroyed immediately after issue of test report.
6 This test report shall not be used in sy udverticing medin or as evidenee Authe courl f Law without prior wwrillen perission of Wie laborators:




IS ENVIRO-TECH sErvIcEs &

Ao Anclylical Loboralory
, (A GOVERNMENT APPROVED LAB)
ETS-LAB Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
m@. ‘ email : elslab2012@gmail.com | Website : wwavetslab.in | Ph.: 9911516076, 9811736063  TC-13009
TEST REPORT
TEST REPORT NO.: ETS/2924-15/02/2024 URLNO.TC130092400292415F DATE OF REPORT: 02.03.2024
STACK EMISSION MONITORING AND ANALYSIS REPORT
Name And Address of Customer : M/S ANSAL PROPERTIES & INFRASTRUCTURE LTD

SUSHANT GOLF CITY LUCKNOW (UP) — 226030
LOCATION - SECTOR - D, POCKET - 02

Date Of Sampling : 27.02.2024

Analysis Start Date ¢ 28.02.2024

Analysis End Date : 02.03.2024

Duration Of Sampling : 30.0MIN

Sample ID No. T 2924-15

Sampling Done By : ETS STAFF

Sampling Method : ¢ ETS/STP/STACK-01

Stack Attached To ¢ DGSET

Capacity Of Stack ¢ 500 KVA

Quantity Of Fuel Used : 35LPH

Type Of Fuel Used : HSD

Stack Height Above Ground : BOMTR

Stack Dia At The Top ¢ 150.0 MM

Material Of Construction : MS.

Attached APCS : ACOUSTIC ROOM

D.G. Set Comm. Date P NA

Normal Operating Schedule : AS PER REQUIREMENTS

Ambient Temperature 1 263°%C

Flue Gas Temperature 1 2253

Velocity Of Flue Gases ¢ 120 MTR.J/SEC.

Quantity Of Emission Discharged * 763.02 m%hr 4
S. Test Parameter Unit Result | Specification/Limit | Test Method

No. ' (As per CPCB)

1 Particulate Matters (PM) glkw-hr 0.12 0.3 IS-11255 (Part-1)
2 | Sulphur Dioxide,(SO2) g/kw-hr 0.13 Not Specified 1S-11255 (Part-2)
3 | Carbon Monooxide(CO) g/kw-hr 120 3.5 1S:13270
4 | Oxides of Nitrogen(NOx) g/kw-hr- 022 | 27 1S:11255 (Part-7)

Lo =
«:‘f‘,}_\ﬂcts

AUTFORIZED. SIGNATORY,
Formal No ETS/LAB/TR-05, Issue No. 05 Date 01.04.2019, Amd. No. 04 Date D1 042018 tU3"" 1 = o

Note:- *

L Test reports without ETS LAB HOLOGRAM are not issued by onr laboritory.

2. The resulfs indicated only refer to the tested samples and listed applicable parameters.
3. No cnu;plain( will be entertained if recelved afier 7 days of Issue of fest report.

4. Qur liability Is limited to invoice value anly,

S: The sample shall be «leatroyed after 15 days & Biological / Perishable sample shall be destroyed immediately after issue of test report,

G. This test report shall not be used in any advertising media or as evidence in the court of Lasw without prior written permission of the laboratory.




SERECAL N ROEE ARG OO PR S MR R MR SR AR R SO I DDA R RN

PEEEAT———

oo S1E03IS F EACLmbra a4 : PR P e -
ENVIRO-TECH

(A GOVERNMENT APPROVED LAB)
. Plot No. 132, 8.8. of G.T. Road Industrial Area, Ghaziabad (U.P) - 201001
email : elslab2012@gmail.com | Website - www.etslabin | Ph. 891 1516076, 8811736063

TC-13009

ITHRO.

ress of Customer

... Date Of Sampling.. ... -
Analysiy Start Date
Analysis End Date
Duration Of Sampling

" Sample ID No.
Sampling Done By
- . Sumpling Method
Stack Aftached To
*Capacity Of Stack
- Quantity Of Fuel Used
Type Of Fusi Usod
- Stack Helght Above Ground
. Stack Dia At The Top
" Material Of Construction
- Attached APCS
- D.G. Set Comm. Date
* Normal Operating Schedule
Ambient Temperature
*““Flué Gas Tempsrature
Velocity Of Flue Gases
-+ Quantily Of Emission Discharged

ETS8/2024-5:02/2024

"
.

e
<

e ww

*r _ww em Be W v

tE Be A4 wa

2w

x5 ®m

TEST REPORT

URLNO, TC1300924000262458

M/S ANSAL PROPERTIES & INFRASTRUCTURE LTD
SUSHANT GOLF CITY LUCKNOW {UP] - 226030

26.02.2026,

28022004

02:03.5024 -

30.0 MIN

29245

ETS STAFF
ETSISTP/STACK-01

DG SET

125 KVA

20 LPH-

HSD.

15.0 MTR

120.0 MM

MS.

ACOUSTIC ROOM

NA
AS PER REQUIREMENTS
253%C B
180.69C

10.3 MTR/SEC.

41915 mithr

DATE OF REPORT; 02.03.2024
STACK EMISSION MONITORING AND ANALYSIS REPORT

CELERRITY GREENS SECTOR -8 i

s Test Parameter
ST Ne. |-

Specification/Limit
o (As per CPCB)

Unit Resuit. Test Mathod.

Particulate Mallets (PM)

glkw-hr 8.09 0.3 1S-11255 {Part-1)

Sulphur Dioxide,(SOz)

glowhr 812 Nat Specified

18-11255 {Part-2)

Carbon Monooxide(CO)

101 15:13270

P (PR S IGEA

Oxides of NitrogeniNOx)

ez 3B

27

glkwe-hr 0.22

118:11255 (Past-7) -

Note:-

- LTestrepertewithiour ETS EAB HOLOGHAM are nat ixsucd by our lnberatorys
% Therenalty indicaied oty vefor to the tested snmples nad Bsted applicable parametors,
3. N complalnt will be entértained if recoived Bfter 7 days of fssiveof test eport.

4. Cur Hahllity v limited to fovalce vahte saly.

S/ Fommat No ETSRABITR.05. lssue

e ! ~

Sy ,". 1"‘; "w‘! f' ;:% o

Ty T
AT

AUTHOREZ

5The :m_mi;}l&:‘ shulf be destrayed.altsr 15 dags & Biotogical 7 Perishalde sample sfmgi be:destroved knmedlatcly sBerissice ol tesk repost,
&. This testreport shall riot be wscd in uniy advertisiag raedia or 3s evidence it the court of Law without prior weltien peemission of the faboratory.

No. 05. Date 01,04.2015; And. No. 04 Date 01.06.2010 ity Nenager




B ENVIRO-TECH SERVICES
& | (A GOVERNMENT Appaovsg:.ﬁ:}Wwa

ETS-LAB Plot No. 1/32, §.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www.etslab.in | Ph. 9911516076, 9811736063 TC-13009

TEST REPORT
TEST REPORT NO.: ETS/2924-13/002/2024 URLNC.TC130092400292413F DATE OF REPORT:  02.03.2024
STACK EMISSION MONITORING AND ANALYSIS REPORT
Namo And Address of Customer @ M/S ANSAL PROPERTIES & INFRASTRUCTURE LTD
_ SUSHANT GOLF CITY LUCKNOW (UP) - 226030
LOCATION - STP SECTOR - C, POCKET -07

Date Of Sampling s 27.02.2024
Analysis Start Date T 28.02.2024
Analysis End Date v 02.03.2024
Duration: Of Sampling : 30.0MIN
Sample D No. T 292413
Sampling Done By : ETS STAFF
Sampling Method : ETSISTPISTACK-01
Stack Attached To : DG SET
Capacity Of Stack : 500 KVA
Guantity Of Fuel Used : 40LPH
Type Of Fuel Used 1 HSD
Stack Helght Above Ground : 80 MTR
Stack Dia At The Top t 1500 MM
‘Material Of Construction ¢ MS.
Attached APCS :  ACOUSTIC ROOM
D.G. Set Comm. Date 1 NA
Normal Operating Schedule : AS PER REQUIREMENTS
Amblent Temperature : 256°C
‘Fhie Gas Temperature : 210.3°%C
Velocity Of Flue Gases ;11,6 MTRJ/SEC!
Quantity OF Emisslon Discharged : 737.58mhr
s | Test Parameter Unit Result ;:Specification/Limit | Test Method
No, | {As per CPCB)
I Particulate Malters {PM) ‘ghw-hr g.11 0.3 18-11255 {Par-1)
2 | Sulphur Dioxide,(S02) . gikw-hr 0.13 . |- NotSpecified 15-11255 {Part-2):
3 | Carbon Moncoxide{CO} grkw-hr 1.10 35 118:13270
{ 4| Oxides of NitrogentNox) ghkwhr | 021 27 15111255 (Part-7)

AUTHORIZED SIGNATORY:

Format No ETS/LABITR-05, Issue No. 05, Date 01.04.2019, Amd. No. 04 Date'01.04.2019  L.ruatkhy, {y}anagéﬁ

Noter-

1, ‘l“c,cln-rparrtx witient ETS LAB HOLOGRAM are not issucd by onr Iabaratory,
2. The resulis Indlested only: refer (o the tested sawples @l listed spplicable paraietérs,
. 3.Nocomplalnt will be catertained if received after 7 days of ste of test report.
4. Qur tiahillty Is Imitcd 1o Invefed ¥iifue anly.
Z. ’;‘::; stump{c shall lto destroyed after 15 duys & _Bi‘ologjcxf { Perlshabile samiple shall be desteayed fmmediacely alver ssue Y test report.
. This test repart:sh.i}l siot he used in any advertisiug wedis or as eviitence in the colirt of Luw wibout prior writitu permission of the Inboratory.

L T R RS F——"




EN VlRO-Téé?I SERVICES

(A GOVERNMENT APPROVED LAB)

Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad {U.P.) - 201001
email : etslab2012@gmail.com | Website : www.etslab.in | Ph.: 9911516076, 9811736063

An Analytical Loloratory

TC-13009

TEST REPCRT NO

ETS2824-1/02/2024

TEST REPORT

URLNO.TC#30092400029241F

DATE OF REPORT: 02.03.2024

STACK EMISSION MONITORING AND ANALYSIS REPORT

Name And Address of Customer

M/S ANSAL PROPERTIES

& INFRASTRUCTURELTD

SUSHANT GOLF CITY LUCKNCW (UP) - 226030
LOCATION - PARADISE CRYSTAL SECTOR -A, POCKET -01

Date Of Sampling 26.02.2024
Analysis Start Date 28.02.2024
Analysis End Date 02.03.2024
Duration Of Sampling 30.0 MIN
Sample ID No. 2924-1
Sampling Done By ETS STAFF
Sampling Methed ETS/STP/STACK-01
Stack Attached To DG SET
Capacity Of Stack 320 KVA
Quantity Of Fuel Used 50.0 LPH
Type Of Fuel Used H.S.D
Stack Height Above Ground 15.0 MTR
Stack Dia At The Top 380.0 MM
Material Of Construction M.S.
Attached APCS ACOUSTIC ROOM
D.G. Set Comm. Date NA
Normal Operating Schedule AS PER REQUIREMENTS
Ambient Temperature 26.9°C
Flue Gas Temperature 260.3°C
Velocity Of Flue Gases 13.2 MTR./SEC.
Quantity Of Emission Discharged 5386.58 m¥hr
S. Test Parameter Unit Result | Specification/Limit | Test Method
No. {As per CPCB)
1 Particulate Matters (PM) g/kw-hr 0.10 0.3 1S-11255 (Part-1)
2 Sulphur Dioxide,(SOz) gfkw-hr 0.15 Not Specified [S-11255 (Part-2)
3 Carbon Monooxide{(CO} gfkw-hr 1.20 35 1S:13270
4 Oxides of Nilrogen(NOx) o/kw-hr 0.33 2.7 1S:11258 (Part-7} {
TR EEpr ENVIRO-TECM SERUICES
?’Jgﬂﬂ‘t e
$H HA GUPTA AUTHORIZED SIGNATORY)
'\\\. 5 " Fomat No ETS/LABITR-05, Issue No. 05, Date 01.04.2018, Amd. No. 04 Date 01.04.2010  Selily Manager

~ ot e S
NS e o
\\::’3-" :
Note:-
1. .Tcst reports witheut ETS LAB HOLOGRAM are not issucd hy our laboratory,
2. The results indicated only refer to the tested samples and listed applicable parameters.

3. No complaint will be entertained if received after 7 days alissue of test report.
4. Our liability is limited to invoice value only.

?, :‘l_'lu: sample shall be destroyed after 1S duys & Blological / Perishable sample shall be destroyed immediately after issug of test report.
v This test report shall not be used in any sdvertising media or 35 evidence in the court of Law without prier written permission of the Iaboratory.
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ANNEXURE-R-30

"Road To STP
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